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Qrdcr dated 21,9,00

Shril Bibhisar Nayak mew werkimg as
5.5, Gr.I Ceek, CRRI( Respendents ergarisa-
tiem)has filed this 0.A, seekimg the

fo llewing reliefs:

1) A directien may be issued te the
Respendent No .2 te fix the scale ef
pay ef the applicant pre-revised
0:2,825-1200/~ We.feTo4,92 alergwith
cerrespending revised pay ef Rs,
825-1200/= as per revisiem ef pay
We€ofelole®6,

2) A directien may be issued te Res.Ne.2
te pay the arrear of pay after due
caleulatien te the applicanmt after
fixatler of pay of the pre-revised
Pay O f RS 2281200/ W€ .f.764.%92 te
till date, aleng with revisien ef pay
w.eof. 1.1.".

3) Te allew the applicant all ether
cemsequertial bemefit pursuant te such
fixatien of pay w.€.f.7:4,22 of
Rs,825«1200/~

4) Te pass any ether rellef te which the
applicanrt is entitled umder the law
amd equity,

The applicamt'’s sele grievemce is that
the Respendents altheueh had e ffered the
scile of Rs.825+1200/~ te Sub-srdinate staff |
like,K Sri Gelak Chamdra Rama whe was earlier

| werking umder CRRE Ceeperative Camteen
as ngk_ Wee.fo1,10.1991 the same bebe fit
has met been extended te him, @n the ether
hand he has beer ef fored a lewer pay-scale
of R3,756=240/~

The further grievamce of the applicant

is that whereas 8bé Rama was recularised

in the servieceg umder the Respendert Orga-

tive canteem, the applicant = was a direet
recruit , his rame bebspousored by the

Secretary, Rajya Saimik Beard,COrissa,
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nisatiem frem his empleyment inm the ce-epera-
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‘He has therefere, assailed his appelistment
in the scale ef Rs,750=%40/~ as illegal
and the actien of the Respemdemts being
discrimimatory. |
The Respoméemts have steutly cenmtested -
the applicatien by fllimg & detailed counter,

They have submitted that the applicant
was reerulted strictly im terms ef the
recrultmert rules framed im this regard fer 1
appo intment/premetien im the grade ef
supperting staff frem Gr.I te Gr.IV, Further
that Sri G.C.Rama was regularised im the
pest of ceek as a canteen staff w.e.f.1.3.81
and was imducted int§ supperting staff
in the pay-scale ef Rs,825-1200/- w.e.f.
29,6,%,

They further peinted eut that 8ri Rana
by euder dtd, 13.10.%4 of the ICAR, was
treated as regular empleyce of the canteen
We€.feloelB,9%91, Further it is their submissies
that the scile ef Rs,%25-1288/~ fer the

" akt e conkal Qbeye

pest of eookAis met available at this
ingtitution ul&er‘th-e catecory of sup_porting
staff since Te4.92 i.6.,, at the time eof fs
imitial recruitmemt. Thus there was me
yuestion of allewime the applicamt the bemefit
of hicher scale of pay ef Rs.825-1200/-,
With regard te the prayer of the petitioner
te give him the hemefit of might duty allowa-i
nce, they have sulmitted that by their
Memerandum dtd, 9.,8.04 the applicant was
directed te submit his claim fer mbeght duty

allewarnee but se far he has met sulmitted
4
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07\'% ofl “:?;. -0 the claim,. Imnstead he has appreached the
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Trirumal im this 0.3,

From the abeve €facts ef the case, it is ‘
eclear that the appeintmemt of Sri G.C.Rama
as ceok amd his subsequent premetien te the
scale of Rs,825-1200/- ard the recruitmenrt
of the applicant as sub-erdimate staff ceek
Glel in the scile of Rs,750=240/~ are twe
different recruitment setiens, Therefere,
um er the rules the applicant ceuld met have
been given the parity ir the matter of PRy
with that ef Mr.Rara,

In the abeve facts of the case, me case
ef discriminatien has been made eut and tke
prayer fer parity in the pay-scale alse dees
not l::awfé merit fer censilderatien,

Further, as the applicant has heen direc‘tcd
by the Respements te sukmit his claim fer

night duty allewance, the applicant may mew

~de se, if he is se advised,

Witth this erder this O0.A, is dispesed eof,

/ée-chairman

Ne cests.,




